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an at Doordltt  Kendra, Delhi 
was filled by transfer bt this was on 
«nnpas»ion«teroHwis,

Advtttfaaentef
and DooKdanhan

7.  SHRI BIREKBflA RASAD: 
Will the inister of IN OR ATION 
AND BROADCASTIN fee  ppleased 
to state:

(a) whoa did the first advertise ent 
of Th s p a* a Refreshin Cola 
appear on AIR «r Dooxdanfean; and

(b) when  was th» advertise ent 
screened by the Co ittee to check 
whether it confor * to the Code for 
Co ercial Advertisin

THE INISTER O IN OR ATION 
AND BROADCASTIN (SHRI L. K. 
ADVANI): (a) The first advertise
ent of Th s p* as a Hefresin 
Cola was teleoast by Doordarshan 
on Wth April 197 wnd Broadcast by
A. I. R. on 2nd ly, 197.

,b) Doordaifchan  exained  tbe 
advertise ent in the first week of 
April, 197 and AIR in the third week 
of ne, 197

Of ee t ra,

79. SHRI AHI LAL:

SHRI KACHAR LAL 
HE RA  AIN;

Will Die inister of ETROLE , 
CHEICALS AND ERTILIERS be 

to state:

(a) whether  C .  Office  of 
XD..L.  sitated in Soth  Exten
sion, New Delhi ia oin to be shifted 
to raon in the onth of ay, 
1979;

(b) whether it is a feet that ore
than 0 per cent etaploy»e* who are 
resident of DelhiNew Delhi wili be 
adversely afftected pt
to ***a becase aT*hlfe e 
of th» I.D..L.; and

THE INISTER  T 
CHEICALS  ERTILIERS
H. N. BAH NA): *) The Bead 
Office of the Indian Dr s and har
aceticals Ltd.  (ID L)  and its 
arketin Division ar* expected to be 
shifted to Dt dafce*, District aran 
o April, 1979. The office of the Chief 
of ersonnel Departent C D) is 
one of the divisions in the Head Office 
of IDS3L

(b) While the e ployees ay have 
to travel loner distances, IDL have 
to shift fro their present location as 
it had been declared a nonco er
cial area And no sitable alternative 
acco odation was  available  else 
where in New Delhi. Hence,  there 
was no alternative  bt to  relocate 
these offices near IDLs factory  in 
District raon.

(c) No, Sir.

Inspection  of  Aece n*  of  s 
Swrterid eiytex Liited

0. SHRI K. LAKKA Ar  Will 
the inister of LAW, STICE AND 
CO AN A AIRS be pleased to 
state:

(a)  whether  inspection  Of  the 
copany** books of acconts of s. 
Swadeshi olytex it*d, ha*iabad, 
ordered nder Section 299A of the 
Co panie* Act, Xd9 has been co
pleted ai if so, findins thereof;

(b) action proposed tobe taker 
aainst hev raanae entandf* not, 
reasons therefor

n  inister or law. s
tice AND CO AN Af AIR 
CSHRI SHANTI BHtlStAN); *0 
(b. The fatspectlon of books of ac
cont nder section 209A of the Co




